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PRIVATE MEMBERS' RESOLUTIONS
RIGHT TO SHELTER, RIGHT TO EMPLOYMENT AND RIGHT TO WORK

DR. T. SUBBARAMI REDDI: Sir, before | move my Resolution, let
me say that this Resolution is about labour and housing. Two Ministers are
concerned with it; one, the Labour Minister, and the other, the Housing
Minister. The Housing Minister is not there.
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DR. T.. SUBBARAMI REDDY (Andhra Pradesh): Sir, t move:

*That this House recommends to the Government that the
‘Right to Shelter, 'Right to Employment' and ‘Right to
Work' be included in the Constitution as Fundamental
Rights.*
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Sir, 1 am moving this Resolution because even after 50 years of
Independence, we have not been able to provide the basic needs and
amenities, i.e. shelter, employment and work, to the common people of
india. Education and drinking water have also not been provided to a large
section of our society in the country. Therefore, the aim of my bringing this
Resolution is to give a constitutional guarantee to each and every Indian,
irrespective of caste, creed and colour. Shelter, employment and work
should be guaranteed as Fundamental Rights. | will first speak about what
has been happening in the field of education, and then | will come to
shelter,

Sir, n 1998, the hon. Prnme Minister, while defivering his speech
from the Red Fort, had committed that in the next ten years, ten crore
unemployed people would be provided employment, which meant, one crore
unemployed would be provided employment every year, Even the
Rashtrapatiii had committed later in his Address that one crore unemployed
would be provided employment every year. But this year, they have been
silent on this subject. What to talk of giving employment to one crore,
| don't think even ten lakh people have been provided employment by this
Government. You must alse remember that unemployment is increasing at
the rate of 2.4% annually, whereas the increase in employment opportunities
is a mere one per cent. There is still a gap of 1.4% here.

Sir, the International Labour Organisation, in its World Employment
Report, has drawn attention to industrial revival, jobless growth, deteriorating
quality and decline of employment, elasticity of market-friendly economic
growth process in the developing countries, including India. This means,
that the growth of gainful employment is lagging behind the industrial as
well as the economic growth rate. This was mentioned in the report of the
International Labour Organisation. Unfortunately, no improvement has taken
place. Frustration is growing in the country. Your son becomes a
graduate; he comes out of the college. But he doesn't get a job. He gets
frustrated. Today, the youth is going on the wrong track. The main reason
behind this phenomenon is unemployment. How can we solve this
problem? The problem of unemployment can be tackled by creating more
employment. For creating more jobs, industrial growth is very importaht. Of
course, agricultural growth is aiso equally important for creating work. But
what is happening today? Almost 90% of our industry is sick today,
whether it is the textiles, steel, cement, sugar or the chemicals sector. No
new industries are coming up. You look at the statistics and find out how
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many new industries have come up in the last five years, So, without any
new industries, and, with the present industrial sickness, it is impossibie to
create any amployment opportunities. Then, my next peint is this.

Sir, we have to bear in ming that the number of unempioyed
pecple is rising very sharply. As per estimates, in 1999-2000, there were
9 million unemployed people in our country, which would reach 25.94 million
in 2007; and, by 2012, the number of unemployed people would reach 37.42
milion. That means, even though the country's real GDP would be
registering a six per cent annual growth, there would be a 1.8 per cent
yearly increase in labour force. Sir, as proposed, by the end of the
Tenth Plan, we are likely to achieve a GOP growth of about eight per cent.
The number of unemployed people would initially rise to 19,72 million by
2007, before marginally dropping to 17.94 milion by 2012. Of course, these
statistics are not going to help us, but, still, it is our duty to quote it here on
this occasion.

Sir, as per the Task Force on Employment Opportunities, headed
by Dr. Montek Singh Ahluwalia, the number of job seekers in our country
would be increasing from 406 million, that ‘'means, 40 crores, in 1998-2000,
to 462 million, i.e., 46 crores, by 2007, and 50 crores by 2012, assuming an
annual growth of 1.8 per cent. In a nutshell, | must say that, every year, we
need to create additional jobs to the tune of 8.3 million. This is a must.
What the hon. Prime Minister announced was just one milion jobs. The
thought is very good, the philosophy is good. But the Government has
failed, as it is not in a position to create jobs. On the one side, we say that
the citizens should have the fundamental right to job or employment, but,
on the other, as of today, we find that in every sector of our economy, we
are not able to create any potential employment.

Sir, | have to point out one more thing. Till recently, the software
industry was growing very well; the computer industry was doing very well.
As a result of that, the young people, after doing their graduation, were
getting jobs in India and abroad. But, unfortunately, after the 11" September
incident in USA, this industry has totally coliapsed. The software industry
has virtually collapsed in our country. it is very unfortunate. We were already
suffering, due to the problem of uriemployment. But this has added to our
Injury.

Sir, | have already mentioned that, today, the industrial growth is
going in the reverse direction. Normally, in any country, the industrial growth
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must go up. But it is going down in our country. The negative industnal
growth in the country is causing irreparable damage to the citizens of our
country. They are not able to have a comfortable life, as they don't have
potential employment opportunities. As far as exports are concerned, we are
not able to register a growth in our exports aiso. If we achieve some growth
in ‘our exports, we would be in a comfortable position. You take the
statistics of exports, you find that exports are declining.

Sir, now, | must point out that when Shrimati indira Gandhi was
our Prime Minister, she dreamt that she must provide roti, kapada aur
makan to every citizen of this coun\try.'She felt that India, being the biggest
democratic country in the world, the people of the world should feel proud
of our country's position. Therefore, she took so0 many drastic measures like
nationaiisation of banks. She took various steps to provide shelter and
empltoyment s0 that the poor people of this country were helped. After the
banks were nationalised, she gave directions to the banks that they must
give top priority to the poor pecple in giving loans. She formulated the
Twenty-Point Programme and implemented it through the nationalised
banks. This helped the poor people of this country, In addition to that, it
was she who introduced a number of schemes like the Jawahar Gram
Samridhi  Yojana, Swarnjayanti Gram Swarozgar Yojana, Employment
Assurance Scheme, etc. When Shri Rajiv Gandhi became the Prime Minister
of this country, he tried his best to give a boost to those schemes. The
objective of those schemes was to create potential employment so that
work 15 given to the people. Apart from giving jobs to -graduates in some
industries, people were given loans by banks for taking up self-employment
schemes. There were a number of schemes. But, subsequently, the
statistics show that we were not able to create many jobs. During that
glorious period, the graduates, undergraduates and uneducated people in
the rural areas were able to get employment.

Now, day-by-day, it is going down. Here, my submission is, the
most important is, where are we lagging behind? Everything in our country,
is theoretical. There is a Twenty-Point Programme under which our banks
must provide foans. Self-employment schemes are there to encourage the
unemployed graduates or uneducated people. Banks must give loans to
rickshaw-pullers for buying rickshaws and to uneducated people for setting
up boutique shops, and other things. But, unfortunately, nothing is
happening. This is also.one of the reasons why we are not able to provide
employment.
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At present, a number of employment generation schemes are being
followed and processed. Sir, | have told in a general Way that every person
expects to gei employment. Every worker in the rural areas, expects to get
work. In rural areas, the agricultural workers want to get work. So,
everybody knows that there is a problem and everybody expects that this
problem should be sclved by the Government, by the voluntary
arganisations, by the banks, by the societies with a commitment, cornwiction,
determination and dedication. But nothing is happening. That is one of the
main reasons where no progress is taking place.

For instance, a national bank takes a decision, "Yes, in our total
business, as per the Government's direction, under the Twenty-Point
Programme, we, must provide some facility to the unemployed graduates
and uneducated men to do some small business.” This is how you can
create employment, but nothing is happening. We can't blame an individual,
but the system itself.

Now, it is the duty of the Government to instruct the banks and
financial institutions and organisations which are associatad with
employment schemes to monitor and to commit themselves for this work
and to specifically inform the Government as to how much progress they
have made. The bank's job is not simply giving loans or accepting deposits.
It is not so. Out of their profits, some amount should be earmarked for this
national service. They should not do only the commercial business. They
must give interest-free loans and they must enlighten the people, on various
loan schemes for the purpose of employment.

These banks are working under the Finance Ministry and they
should make it a point. That is why, | have moved this Bill. This Bill provides
for getting employment is a fundamental right. Then, it becomes the duty of
the Government to provide him employment. Of course, | do know that it
may not be possible for the Government to provide sufficient money in the
Budget for creating employment or create work and all these things. But
these are the methods, through which, it is quite possible.

Regarding employment, one more point | would like 10 suggest. |
have an industrial background. Through a legislation, we must make it
mandatory for profit-making industries to provide a little more employment
opportynities than their actual requrement. They should make this sacrifice
for the nation. This is point number one.
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Point number two, the Central Government have formulated so
many self-employment schemes, so many yojanas, which we see only in the
Budget. But nobody knows really how these schemes function. Does
anybody have the patience to enlighten the people? Is anybody fortunate
enough to really utilise it? Sir, therefore, that also should be done. The
Members of Parliament, of both Lok Sabha and Rajya Sabha, should be
informed frequently, during and before the Budget Session, as to what they
have achieved and how many people they could really help.

The hon. Labour Minister must alse monitor. The Labour Minister is
not for name sake only, but he has links with every Ministry. He has the
nght to interfere with every Ministry. He should monitor and coordinate with
every Ministry, like the Agriculture Ministry, the Industry Ministry, the Finance
Ministry, the Banking Division and other Ministries, | am sure, through his
efforts, he shouid be able to sclve unemployment problem.

After employment, the most important thing is shelter. §:@ & a9
2 f5 Rgwrd 4 55 A A W ¥ ag o e @il & oo S ¥ fog v
&1 s TRy ©rf & &) they sleep on the platforms in the hot sun. They
sleep without proper shelter. In this civilised world, this is a ,very shameful
and a very sad thing. So, this problem should be locked at by everybody,
particularly, the Government, from the human rights angle. And we must
help those people who are living without shelter, sleeping under the trees
and platforms and suffering in the rain and sun.  Sir, our population is
growing. It has crossed the 100 crore mark last year. Nothing is being
done to provide shelter to the poor people of this country. Every citizen of
India has a fundamental right to food, clothing and shelter. There is no
shortage of land. But legal restrictions, such as the Coastal Regulation
Zone, etc. stand as barriers. Of course, recently this problem has been
solved to some extent. Our population is increasing day-by-day. The Rent
Control Act is also outdated and imbalanced. Both the owners and the
tenants always feel insecure. The owners prefer to keep their houses under
lock and key. Drastic steps are needed both at the Central level as well as
at the State level to develop the real estate sector. We require 3.3 crore
houses, if we want to give reasonable shelter to the people who need it.
We need Rs.1,27,000 crores for this purpose. g & &t wewEe & &, and
constructing 3.3 crore houses is not a joke. But it is quite possible if there
is a system, a scientific approach and a rational concept. The Prime Minister
has said, &9 10 9/F ¥ ¥«® "M wags w3t The Prime Minister has
assured this. It means if we want to provide 3.3 crore houses in ten years,
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we will be required to construct 1.3 million houses every year. He has
announced that the Government would construct one million houses every
year. But nothing is happening in this area. There is no determination on
the part of the Government. Every year we must plan for 1.3 million houses
and provide about Rs.12000 crores every year by way of Budgetary support
or whatever the way you do it. Then only shall we be able to solve this
problem. In conclusion, | would tel! you how to solve this problem also.
We must bear it in mind that we have got land, we have got manpower and
our labour cost is the cheapest in the world. Raw material is availahle at a
lower cost and in abundance. Then why is there this shortage of houses?
Sir, if we analyse the problem, we find that for a small family which requires
a room and a kitchen, we nesed 40 sq.fi. of space. The estimated cost of
such a house would be about Rs.2 lakhs. We are not able to provide even
such houses to the poor people. The Government proposed that they
would provide 20 lakh additional units every year -- of course, we need 33
lakh -- by raisng money through HUDCO and the NAB controlled HFS, But
they are not able to do anything' Sir, -l have one more thing to submit.
They have announced the Valmiki-Ambedkar Awas Yojana. (Time-bel)} | will
take another five minutes, Normaly, on this subject at least one hour is
required but | am taking only half-an-hour. | am only giving points. Sir, for
the Valmiki-Ambedkar Awas Yojana RS.1000 crores were planned 10 be
provided and another Rs.1000 crores were to be provided as term loan
during the Tenth Five Year Plan. How they are going to provide it, how
they are going to do it, nobody knows. They must be doing it. But it is
not communicated. So, we will be very happy if the Labour Minister --
though housing is not his subject -- infoerm us about the schemes which
they have and to what extent they have been successful during the last few
years,

The House should be informed as to what they had achieved
during the last year, how much they had provided, how they are going to
do this year, and how are they going to monitor this? |If they have this
commitment, the people at the lower level will be frightened and they will
start doing the work.

Sir, along with shelter, sanilation is alsc important. H is an
unimaginable tragic plight of the people living in the rural and slum areas.
What suffering they undergo is jus® beyond human imagination. It is very
unfortunate. In the 21" Century and in this modern age, when the antire
world is advancing rapidly, our poor people are still living in a very pathetic
condition. Since there is lack of sanitary facilities, they are forced to go
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outside for the purpose. As a result, they are suffering from a number of
diseases. This also leads to unhygienic conditions in the surrounding areas.
Therefore, it is the duty of the Government and the society to give top-most
priority to sanitation. At least, we have to provide the minimum, on a priority
basis, facilties to these people who are having no shelter today. We find
that many of thase schemes are only on paper and we do not find much at
the ground level. This problem is more acute in the villages and slum
areas. Now, what | suggest to the Government is this. It is possible to
provide shelter and solve the problem. The Government must take it as a
challenge, and provision of shelter to the pecple should be made as a
fundamental right. Why is the Government afraid of giving it the status of a
fundamental right? &% & 9 & or@ o0 TR &g ANl The
Gavernment thinks that it is not possible to provide 35 lakh houses, every
year. But it is possible. How? Sir, to provide Rs. 12,000 crores in a year
is not difficult, Now, the Government is able to create the National Highway
Development Fund by imposing a cess on the sale of diesel and petrol, and
the money is being used for construction of roads. Yes; we agree. The
construction of Yoads is a great asset for the country. Along with this, the
basic minimum amenity — shelter — for the poar people living in this country
is also very important. So, the Government must consider for setting of a
fund for providing shelter to the poor people. You can make it in three
phases. In the first phase, you provide sheiter to the people who are living
under trees, on the pavements, sheds, huts, etc. You provide them with
shelter. In the second phase, you take the people belonging to the lower-
middle-class who do not have any shelter. Afterwards, in the third phase,
you take the people living in the urban slums. If you take it up in a phased
manner, constructing 33 lakh houses, with an investment of Rs. 12,000
crores, is not difficult. You can create a separate fund the way in which
you have created the fund for the National Highway Development Project.
Sir, we have many industries in the country. There are profit-making
industries and sick industries. Unfortunately, today, a lot of industries are in
trouble. But, still, there are some industries which are doing very well.
There should be a legislation that industries must also provide funds for
providing shelter not only for their own employees but also for the society.
it is not impassible. If every industry contributes a small amount, we can
create a fund for this purpose. On the one hand, the Government must
help; and, on the other, the fund should be created either through Income-
tax or sales-tax or imposition of tax through some other way, for shelter.
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Sir, there are banks which are making extraordinary profits. Some
banks are making very good profits. The 'Banks’ mean, they belong to the
public. When banks belong to the public, the profit-making banks should
come forward. The Government must make a legislation that the profit
making banks must contribute to the proposed fund. The first one is 1o get
money from banks, mongy from industries — | am sorry, | cannot say,
industrialists — and also from the insurance sector. Then, with this money,
we should set up a fund, like the National Highways Development Fund.
When the Congress Government wanted to open the insurance sector, at
that time, the Opposition objected to the idea. Now, the present
Government has moved a Bill on this. We don't object to it because we
are convinced and we are told by the Government that if the insurance
sector is opened up, a lot of funds would come, and the same could be
utilised for housing schemes for the poor people. If funds are created by
tapping the resources from the insurance sector, banking sector, etc.,
generating Rs. 612 crores is not an impossible task. it is very, very easy.

Faearet (0 T viww BfiE) - I FUw ww R

® H.gaweht ¥g® . T @ @i | am just concluding, Sir. | am
not reading from papers... finterruptions)...

Irwmeny (W TR WeT ) ¢ 39 P AW FEE W | A R
g 3 w1 Ay P

DR. T. SUBBARAM| REDDY: Sir, every day, many Members waste
a lot of time by repeating the same thing again and again. | am hardly
repeating anything. | am just making some good points, based on my
experience. In everybody's interest, | am saying that let us make India a
glorious country so that we could proudly say that our people are leading a
comfortable life. When our graduates come out of colleges, they should be
in a position to say, "Yes, we have employment opportunities." They will,
thus, not follow the wrong track, and will not trouble the society. Let us
ensure that everybody is provided with sheiter. @ ¥® 387, PR I3M, &
TIegwH 99 AR e |, 79 ¥, nfd ¥ s Am & T e tu R
With these words, | request the House to accept this Resolution.

Iuameny (A} T vHT B - EY At Al o d) St A e
¥ TF wmeE 2

SHRI MOTILAL VORA (Chattisgarh): Sir, my amendment is fike
this:

That for the words "and Right to Work" the words *Right
to Work, Right to Education and Right to potable Water®
be substituted.
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SHRI C.P. THRUNAVUKKARASU (Pondicherry): Mr. Vice-
Chairman, Sir, | am thankful to you for this opportunity to speak on the
Resclution of Dr. Subbarami Reddi, which says, "That this House
recommends to the Government that the Right to Shelter, Right to
Employment and Right to Work be included in the Constitution as
Fundamental Rights. Sir, | would like to point out that these rights have not
been conferred on the Indian citizens. Therefore, through this Resolution,
we want to make these rights as Fundamental Rights. If these rights had
been included as Fundamenta! Rights, then every citizen would have been
entitled to knock the door of the Supreme Court of India or any High Court
saying that he is in need of employment or that he is need of shelter. He
would have got a remedy by virtue of this. Before saying anything further, |
would like to submit that we should have the right to food, clothing and
shelter - as it is said in Hindi, Aoti, Kapara aur Makaan. These things are
more important for us than those things which have been mentioned in the
Resolution. | would like to submit that the framers of the Constitution were
aware that 1t would be very difficult to provide all such things as
Fundamental Rights to the citizens of India. We were having a population of
30 crore at that time. Now, our population is more than 100 crore. Taking
into consideration all these facts, the Directive Principles of State Policy
have been prowded in our Constitution, and article 4t states, "The State
shall. within the limits of its economic capacity and development, make
effective proviston for secuning the right to work, to education and to public
assistance in cases of unemployment, old age, sickness and disablerment,
and in other cases of undeserved want." Sir, thig article clearly mentions
that the economic capacity of the State has to be taken into consideration.
What is the economic condition of the country at present? The economic
condition of the country i1s .not guite good at this moment. That is why
these things cannot be provided all at one go. But, at the same time, the
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Government has to provide, except unemployment allowance, the old age
pansion, Funds are being provided for this purpose. In the case of
sickness also, the Government is providing funds. | would also like to quote
another provision which is in article 42 of the Constitution. It says, "The
State shall make provision for securing just and humane conditions of work
and for maternity relief.” In the case of poor people, maternity relief is being
provided by the Government. There are many other things which are being
provided under the Directive Principles of State Policy. The Government is
doing a ot of things in this regard. { do not think the Government should
be compelled to include all these things as Fundamental Rights. Sir, | can
quote here the exampie of France where if any person has not got job, he
is provided some money by the Government. FEven a child gets some
assistance at the time of his education. As far as parents in France are
concerned, if they have more number of children, they have more benefits
from the Government. The Government there is giving some allowance tilt
the unemployed person gets a jeb. Thes sort of a scheme can be thought
of here also and some sort of allowance can be given to the unemployed
people till such time they get some suitable employment. So, in hearl of
hearts | welcome the Resolution brought by DOr. Subbarami Reddy, [ think,
economically it will be very difficult for us to implement it. As | have
mentioned, we have the Directive Principles of State Policy. As along as we
are not economically sound, we cannot implement all these things. Thank
you.
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DR. DASARI NARAYANA RAQ (Andhra Pradesh): Thank you, Vice-
Chairman, Sir. | rise to support the Resoiution moved by my friend, Dr, T.
Subbarami  Reddy. It is realy appreciable that an industrialist has
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broughtforth this Resolution -- Right to Shelter, Right to Employment, Right
to Work. But these tssues are not new. Successive Governments which
have come to power after Independence, have been talking about this.
When Shrimati Indira Gandhi was the Prime Minister of India, she particularly
gave the siogan roti, kapda aur makaan. But how wil you get work? That
is the major thing. Regarding shelter, Dr. Beddy has given certain good
suggestions. 1 do agree with them. But when it comes to 'Right to
Employment and Right to Work', | would say ‘employment’ and 'work’ both
are same things. Both these things come under one head. Sc, 'work' is
the main thing. One great writer has said, "Whoever is born in this world, is
not born with just one mouth, but two hands alsc.” My interpretation is like
this: ‘Cne hand is to feed you, and the other is to feed the neighbour.® 5o,
if you want to feed the neighbour, you should have work., Whoever is born
in this world, has got the right to live; and whoever has got the right to live,
has got the right to earn. If he has got the right to earn, he should have
the right to work also. But it is interpreted like this. 'The benefits from right
to work can be increased, if the focus of works is on water-harvesting
structures, bunds, nuliah bunds, and similar structures, which reguire less
material component'.: The Prime Minister has highiighted the problem of
depleting ground water levels across the country. The Right to Work
Scheme would not only provide employment, but it would also help us in
developing ground water resources. This is a very important factor.- But
the problem is; How to get work? This is the biggest problem. Especially, if
you look at the people living below the poverty line, you will find that they
are starving because they don't have work. And, unfortunately, today, they
are on the roads; they are begging on the roads. | should compliment the
Prime Minister for bringing this 'Food-for-Work Scheme,' Sir, it is a good
scheme. Before supporting this Bill, | would like to reveal some hard facts
of this scheme. The purpose of this scheme is: If you work hard, you will
get food. This is the aim of the scheme. It is a wonderful scheme. And
most of the Governments are adopting it. But how far is this scheme
successful? | would like to know whether it is reaching the beneficiaries or
not, | regret to say, it is not reaching them. You take the example of my
own State, Andhra Pradesh. For Andhra Pradesh, about 15,77,111 tonnes
of foodgrains were released. That means, roughly, about Rs. 850 crores
worth of foodgrains were released. So, with this Rs. 850 crores worth of
foodgrains, they should have been able to create an infrastructure worth the
same amount. But, unfortunately, no asset was created. Ckay, they may
not have been able tc create any asset, but where have ali these foodgrains
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gone? | would like 10 know whether this Rs. 850 crores worth of foodgrains
have reached the common man; the worker, or not. No; it has not
reached. Actually, it is not Food-for-Work Scheme, it is food-for-contractors
scheme; it is food for some party workers scheme. .. finferruptions... These
foodgrains are being diverted. .. {/nterruptions...

SHRI C. RAMAGCHANDRAIAH (Andhra Pradesh): Can you
vouchsafe this?

DR. DASARI NARAYANA RAO: I will prove that
. {Interruptions...

SHRI C. RAMACHANDRAIAH: You are not expected to speak on
the performance of the State Governments here. You should only speak on
the subject. .. {finterruptions...

DR. DASARI NARAYANA RAQO: This scheme is for all the States.
{interruptions) Your own Chief Minister suspended one MLA's husband
yesterday. .. {interruptions...

SHRI C. RAMACHANDRAIAH: Did you ever visit that place?
{Interruptions) Did you ever visit? . (interruptions. ..

DR. DASARI NARAYANA RAQO: Sir, one crore worth of foodgrains
were diverted. .. Jnterruptions...

Sir, it is a very small exampie. . {nterruptions...

s wAE IR (Y w2 - W) Rwa et % R R, 39w aifem
...(=HEeE). .. I @ e e T gt

Iqenmeas (a1 T weY )  ang AR

_ ) THFEA THTEET 98 OE W AAAE @ ¥ e e, 0 akey

DR. DASARI NARAYANA RAO: It is happening every day.
. {Imterruptions)...  What | would like to bring to the notice of the hon.
Minister is that. all should reach the people. The scheme was introduced to
give work to the schemes introduced for the upliftment of the pecople
{Interruptions)... Sir, | am not yelding. ... (interruptions)...  Sir, what | want
to say 13 that the foodgrans are given for helping the people living below
the poverty line, and they should reach them. But it is not reaching them,
It does not matter whether it is Andhra Pradesh or any other State; the
main thing is that the foodgrains should reach the people, but that is not
being properly utilized. | want that the Government should have a check on
this. You should have a machinery to intervene in this, [t is the public
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money. You are spending public money on Government expenses. The
purpose for which this Scheme has been launched, should be fulfiled. The
beneiits of this Scheme should reach the poor man. When the benefits are
not reaching the proper man, it is the responsibility of the Centrat
Government to intervene and put a check on what is happening over there.
What s the point in spending crores of rupees for this? We are passing
Bills; we are passing Resolutions../interruptions}...

SHRI C. RAMACHANDRAIAH: if that is the case, you better
oppose the Resolution .. .{nterruptions)...

DR. DASARI NARAYANA RAQ: No, | want to explain the position.
| want this Resoultion to be implemented. This is what | am saying. This is
what | want, except this thing ...[Interruptions)...

oft warwen IERE: Heewd we gl o @ 99 $9 Tad 8§
SaHt F fFAE @t wiEl @ mm 7 @M e e RBRm oo @ &)
. {TEEF). 3mg g wew & e i S W ot R L. ().

DR. DASARI NARAYANA RAQ: Your Chief Minister has
suspended .../interruptions)... Your Chief Minister has accepted it
...{interruptions)... Your Chief Minister, Shri Chandra Babu WNaidu, has
accepted iL..finterruptions)...

sft TN vRaran: A1 2 Ty e Y s AR L. (=),

Sranmay (o v sy ) aae s T# E R | OveR wEE
it 3o Afdw 1. (smEarE)...

DR. DASAR!I NARAYANA RAO: One MLA's husband has been
suspended by the Chief Minister of Andhra pradesh ...{interruptions)... This
had been stated in the newspaper ...finferruptions)...

sf AT YA JUNTEEE i WeR ¥ 9 WY 9N B IR
TET AR (Eyeer). ..

DR. DASARI NARAYANA RAQ: Many crores of rupees are being
diverted ...{Interruptions)... The public money is being diverted. It is being
misused..(interruptions)... This is an official report.

st WS VWS TR Ulers & § uferd & fo owa € ofers @
e & Wor uferr @ | L (Sgew)...

Iuaaeay (s Y view BNE) ¢ aw Arehy § SR @ oae wa
@foe | v w5=R ot S &) oo AT oy Wit L. (s

SHRI C. RAMACHANDRAIAMH: Mr. Vice-Chairman, Sir, he has
started ievelling allegations against the state Government; and the State
Minsiter cannot come here to defend himself ... ({interruptions)...
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3t @ e TRl (ST TR W 9w A oedtem ¥ Q@ R
... (=men=)...

IRy (3f T T BINE) ¢ wm gm Ry ) B w2
...(<ggam). ..

SHRI C. RAMACHANDRAIAH: He is levelling sweeping allegations
against the State Government, based on some Press reports. it is such a
big scheme that we are implementing In our state. There might be one or
two aberrations or irregulanties, for which we are continuously reviewing the
Scheme. We have initiated action aginst some of the erring officiats. That
does not mean that the entire State is doing this ...flnterruptions)... Sir, he
does not have the time tc go theire.

Ioareas (A v wiER PIH) ; aue) @ o E R S a9 T D
FHE ga1 98 & 98 5 9 3w e 1. .(=gaam)...

SHRI] C. RAMACHANDRAIAH: How can the hon. Union Minsiter
clarify the position on behalf of the State Minister? He does not have the
information.

Sraarems (A v vw $®) ¢ a9 A P IRE & A

DR. DASARI NARAYANA RAQ: Sir, | am not attributing anything to
the state Government. | am only referring to the Scheme. The Scheme is
being misused. This 1s what | want to bring to the notice of the
Government, becasue, already, the Chief Minister has taken action against
some of the people, but like this, at so many places, so many crores worth
of foodgiains are being diverted. H is happering in Andhra Pradesh; it can
happen in some other places alse. What | want to bring to the notice of
the Hen'ble Minister is that when you bring such Resolution, you should put
a check on that so that the aims and objectivies of the Scheme are
perfectly fulfilled. Thank you very much.

W HEt (of YNE WER) - ST AR A 31 gEnen el off @
HWifies @1 S @ A g9 0 &, won AR o @, @ f. frea oh 1, | d9w
Hrom <t @, . @ freageer™g o $1, R gome f w, 9 vrgn g it
ammh € frem 39 Tt § wm formi

IUENRTE WEISTE, I G@ERTH 3SE wEw A dfwm 4 dF ok w
Hevied W5ed 3 @ & g g fiw @@ ) § g € 5 vew aga R @
g2 &) ween oft-@ 7w | TR 7 ¥, @A awer amvr on qredfie e et g
Yemga o gfmn @t oRffufy &) Rea S &1 owew sfer w & e e
IS AT TEE SRl YU a1 @ Al L (aEmee). ..
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mmm(mm:mmt.ﬁmwﬂﬁzl
.(FEF)... ¥ afefede 2 R faew ot w1

ot Y area : anw wwt Aé 9

My wwT A (S ¥ ¢ Al Fa o wr § @) e e
Frg Y

f Foiwe gIEN (TR T @ T ar & el w= g &

#ft YRE F1Ed : ITmEy A, A g% e e § R gur @ oft 3w
P AM P AR A F M AN PO N, AR TN R F ad & &
& Rt RoR & I TR wer .5 yefiE v oY armieeEes et
woAgR &, 30 aRr &, e TR w1 & .98 wedT !

Mg tmehiamd RA Nt e e & &2 am <
FE o F e R R, M NN E, S am O E, R A g A @
T 78 B ARy IR W S e Reem oferdt @1 @@ &) W ¢ ob,
Tge ITE YAATTEE T T I Weex, F A O & It Fee o g At @
T fF B A R & o g 7, Re @ aferh s @ £7 anft e
oed ¥ 5 we ¥ e satmrn @ § T M w9 & fare, o gane? sy
F@m it 2 g & e anf oF vig Ran &, v w v R &, o i 9w
g arch Td ¢, zafow @ s 9 &1 o AxwErh o B O = ifhe
TARTE ITE f@ We a9 &, 9% 9O § | IS g1 ARAEYS $1 98 99
- &

st w= e Wil Sueerge A, s w3 of soroa € A 9 whe
d oz & A o T T £

oft YRZ U : o O A Aoy, T B X

mglwaﬁmﬁtﬁswﬂmmqa‘ruﬁﬁ%m a1
BATT R o9 # X TR A A gme R &, wum 4 3 oY aw-ar e &
qEA 1998 ¥ 2002 O EHA 20,00,000 HEHA TR & fao oy
T 99 80,00,000 HEH ¥ | . (WEEF).. T4 HEE, AN 9E @
WA ISQ W, AN AT AN IW TE 4 o, # seh wE ¥ e g)
(EAg)., THP I dTTH FR SR FER I Swgmas o &
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Ity @W F EEN @ am N g &gd argud el &, 9gd @A amed &
... (A R S A B A TP YR BIE AN A B aren 2

IUEIRLE FEIEd, W W el T8 §, I aRuey d 4 wew @t wen
¥ forg qaren oreen § % ad 1998 § SHY 2000 qF 80 AW AP FREIE BT Q|
FH F AOFR Gee! fiomn mty, waa A 2 AT AR R w2 A @
W &, a8 AR gElg @ i ad 3 2w Y unfy A wed wm de1 2 } aw
e & 5w @ aifdee &R 39 @ dengeht & 21 ward amardt Y aror 55
B U E, dfem ' i 9% 3R wra a8 & o ¥ ¥ weawn € 5 ge i A
weg @ 59 e d vara fre €1 0w Ad @ R ' 9 a9 w1 ware Al e
2 Uz # Ryd oo weEw # aed TE F' e ¢ Roeh wert A & 3w R
var g &1 5@ fre drm T d@uY SR gum R B E afe 3w @ |ra iR HRa
el | U8 WE FO gAT & |

Aeigy, fage §R § wAN guEE S Y 9 8 &, 99N e WRee A
W 79 frw %, TS TP NES H AUF WM Y@ OEdl €1 WEIRY, WA
Taouie orv ¥ 2001-2002 § FWY 8,080 WIS TUU @ fry & gumesh el
IR Ao wWoad 2001-2002 § 4,080 IS UV @d U Wy #1 3@ e
TUHEA O 9E% o W g4 1999-2000 & 500 weis vuy 3R ad 2001-2002 #
2,375 @r$ TUY @Y Ay v & | ol st um @R Qe @) ad 2001-2002 B
815 TS TUT & fry 7 & | A% of€ Igomde W ad 1999-2000 F 3,034 HE
sy Y 99 2000-2001 § 900 FNrs suv @ fhy v ¥ =grEm, S AvAS S
gamie Mg &, IOW 54,000 FIE BAU AT 5 Wil § @Y v I 3w 96
20 o @il ¥ YR film | Roads and making the posts gz 10df daadig
AT # 4,000 TRIS TUY @Y Fy o0 | verd o Aw oY g9 17,000 wRiE B9Y
e 5 et d @g | werHEE AN @ § oad 1998-99 A 135 BRYE BUY
T fFw Ty, 9 fF ad 2001-2002 H §H WX 293 HRTe vy @Y Ry | @) AR
e & oo ad 2001-2002 § 150 TR ST @ Q& | 3Tl @9 § 59 W
sgrel tar " fva wgm | gafew o 2001 @ dww 2007 aw TS faw 1,250
BV UY F gy B o &) A A g R g wfy R ww R o o
ot aeR &, g IE @ i e 32 E

HEga, Hidide a of 9% oF @ 2 5 &9 6Een ot 9§ we o, ot
IoF W TF AW T UEW ¥ O=ft ol weaw oY, afy 9% wrheE @ e eiR
YTTA 7T BT F AE AW W T A e ogeren |

mEgy, $.4t W & fow g7 o 1999-2000 # 20 ¥R wUC H
g fFar ean s o 2001-2002 ® 39¢ 70 B 120 wYS SUU T wEen e
ol graR ¥aew § ad 1999-2000 & v 19,157 HIIE TUY &1 Yy o, 3w ad
2000-2001 A I8 UATFUR 23,645 TS TUL AT EoM US JABW H 1999-2000 H
4139 &G, 2000-2001 A 4920 N IUY, FHF RAdA 3 &t aote vade™ frow
T® 1999-2000 ¥ 6376 WIS TUY, 2002 OF 6910 HRI¢ dUT| A Or A FE @
T T &, EC T TAHYA & W WER A FE% qgm ¥ fae e aren 2
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Irareay (o vn et $1R) ¢ 14 arfm & an e R

s Y= g1 ;. SUGWEOS off, 9 UF FOg ® TR 29 & grd wE A
<t ¥ g Bt A g1 o0 il o R §W AR 7 1o FEEd 2

93 W 3 9, 98 2@ frem § @d

TH FEEA A §9 20 o g e 2L (@Eum) e @ e R
A a1 smust g € wE e | W g & A AER

Iuaregy (s v vk ) ¢ - Siaw S, w58 e e T oaw
wae gel &, 39y aF 9ue oaw § w ¥

sf ye grEg . SuRmegE off, &9 vam efv| o Y ares frm ¥ amsw
& Ao &, aigr T T A ¥

39 PEEd & yaR A Alfaa w0 A A g1 it o sm @ @
IPR N R T8 T wifty ) S 59 oW ¥ W SEmA & arel &, W
¥ 7E o1g Eme T W e 21w oRA 3 O®, ur W frew & @
TR FETE F Woew & B ot Saome @R aren & wEy e aien @ @ ofR EeR
t SE® @ e faerht @ity AfFw O SoeE e &, fied g & @9
gfees s & 3w OwR A8 fe =@fe) d su@ gw wEen wEan § %
e o g # 5 rgwam & A anes oiftm &, @ afev @, o Rerd) wegy
g, 9uel W Ao e Rt et R & euw oew g1 Suwmeme R A 0F
I R $E § 5 fgwm ) aendt F TR S 50-52 o B, §@ Fe@e A T
O HTE @ SvedEd @ afE & e wfRe v owd e o oty 4 e
fra & a0 7 @ @ g, 999 & TEE@ F AW AT A'd § ) IuEaama A
WY A TEEd Foarg B ATeH #1 O Al TR & ToNe €1 HH WA #
et warey e ol afiPw = 87 g1 g &) 7o an d@ i AEw ard off
el F AN # A ETee aweh ¥ za 2w A Ry gvw s 81 vt & vz g
e S wF T @ e ¢ arex U arar = R, 9 W & o yue s a S
Y [T W T Y WSE | wE A e F g B9 & ol | et & a9
g B, AR gRE 8t iR U dw ¥ g e B, A 2w o A gAwm g, =
o R 98 AR & wEN W et g o 81 el foswn wiew e v, @@ aden
R Al o iftm e # g em o 2@ £, 9ue N A g fF Sue ReEd
faedl 87 a7 o' @ A f% ouw & wyg g @ vum, @ | wuw 2 AR enft e
Tl 100 T aA Y@ 8| H O 3ond A a1 § A6 AR A1 R gUuE & FA A
At @ Fogd @ v off, snw M aEt 33 W TUW, T W Tum A AAGH g
20-25 A ¥ urt & oo g o awdR o a5t & @ JE O Q@ e ol
WS A g eiv ol S ifimu R & ) waw s T
A g R HREE & G w1 end & W, BE TSIRer o T 3T 9
T A B? T § tm AR & Do 3@ N F T wR pear a1l
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G Wiy U g9 3R F UE A @ a TR W HE B gone o7 79 % e
T @1 I a1 YHOTET & A g9 A9l A wEw I AN dre 5 ww P T
| we, e T @R & afta & s oftw ) ofte e fred O aa
A, 3E e A 5 A gemm 4 e aigd fiar & o\, 99 o 9HeR e
N AT T Y@ g e w1, 89 BH 9% @ 7@ @ ar 9F TR sma
wAver w1 T e Jwea Rk o & oged wvar & Bftea @R oo gameh
15T Hew 4 A 9E6 A fEde o R we

it TS I TR A wE L (FEunE). g Rify e v &)

st ¥ 9N - 7T WIEE, TR W T SR B AT 9IET | IUAHEgs
FEET. R A AR FEA A g R M Wy @ wd ) A waw W W &E 9§
T® AN F A GEITE a3k A a1 B B A g & ot T - 3w,
o snedl & fag ome wea €, 99e Rl wwd whel geelt &, o siftm e ¥
e TEY ¥ TR £ vavden 8 A g9gR A Q) 3 ! v ) 9r &, 59 g
T A & M|

sft oflg= T Ay AT e A (maum).. e & L (smauE). o
g .. (erEur)..

Igadnay (st v WET HfNE) - aeEig e wa B, amg wE S @
grer dtfu

ot vz AEg - B wea &, yu e FE w2 & . (amEn)..

ot Sfes @l @ B A & e @1 sgR Ad g e 8 #
#¢ gm Tar) Y i gEd e ¥ Ol w59 aifem.. (Emms)..

Sy (sft o ey BYfw) - Sfiem v o), ame pow i g
M e Bk (voma): s R fg-@g 5. (@ewr).,

8t St - anu gu Ru ) (Eurd) . aR A L (@Eas).. e T8
AT, WEE! o & | HY FT FE 12 27 (AU

Sywmegy (3 T www e e o o, pw oed sw gRwl
..(EEuF)..

st TRE TRY . IUHHRAH HETR™, TN HR 3o U9l § & AR
BT 3¢ A age ANTA @ w2 &1, (FEue)..

et et B anw g @t wé 3 wE @ ) (Feur)..

ft YRE W=T : AU AR A9 1 A Rrd o T @ vE g B oI
wyot wel T 9 R g W oE @ § 5 owd |yl awwn @1 e Té
g &) o) AR AT 9wl ft @ R ag w ford A # &) A A AR,
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daE § H v gl sarst § awf o o g, A o ) e st ® & awd
ad #e e & 5 Iua Rrft agedt &1 o ot T ¢, qE ofe st @ et
Foelt & AR A aE FedIgE® AR HEA1 wEwn § |

Ionmegy (off v viws $YE): TE a9t 9 w5 @ F

=i vvz OEa | TF FfaREm S 7 SR N a9 TEE #@ aEeg ot
@ w9 TurE FAR TS TOA g% foro 9| aw dw @ wved At &) wge g
aF A e v 2, TN AR W e 9w @R gF weR @ B o@m

DR. T. SUBBARAMI REDDY: Mr. Vice-Chairman, Sir, | am rather
surprised, shocked and disappointed at the reply of my friend, Sharad
Yadavji. | think he did not apply his mind to the suggestions that | gave;
how to rectify the present position and help this nation in the fields of
shelter and employment. He has totally forgotten them. He did not touch
that point at all. He repeated, in a general way, that Rs.500 &r Rs.600
crores have been given, It is not possible. Yes, everybody knows it. We
cannot make it happen overnight. We cannot expect the country to solve
this problem owvermight, and give shelter and smpioyment to everybody. |
know that it is not possible. But | gave some suggestions. Regarding
sheiter, | mentioned that you need Rs.1,21,000 crores, in ten years, to
provide 3.3 crores of houses. | am giving these facts, as per the data
available in the Parliamentary Library. You did not apply your mind to it.
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An amount of Rs.1,21,000 crores means, you need Rs.12,000 crores per
year, for ten years. You may not have it in the Budget. But there are
methods. As | have mentioned, institutions, banks, industrial units, etc. are
there. A Corpus Fund has been created for the National Highway
Development Project.

How have we done it? Today, you are coliecting Rs.3,000 crores,
yearly, towards the Cess Fund from the sale of diesel and petrol. You must
create some fund like that. You can also get money from various
institutions which may, probably, sacrifice some funds for this noble national
cause. E! TET, Uhi® ¥ 4 everybody tried various schemes. But nothing
could take place. Now, we are in the 21° century. We shouid not think of
only one day. 7#fi @¥ w&, 49 €l # $o 7 g This is not the point.
There is a way. A scientific, revolutionary, system must come in the
country. It is possible. | am not asking you to do it in one day. You can
take ten years. The Government has committed. The Prime Minister has
committed that, in ten years, they would provide houses to every citizen in
the country, We all agree that you cannot do it overnight. You have got a
period of ten years, There is a method. | gave him some suggestions. But
in his reply he never touched upon my points. He touched upon the points
raised by some other pecple who gave general suggestions. No concrete
suggestion has been made by those people, whom he has mentioned.
Therefore, | am saying that if he wants me to withdraw this Resoiution, |
want a categoncal assurance from the Minister as to how he and the
Government are going to solve this problem. | don't see any overnight
solution to this problem. But how are you going to give a new era to the
people? The same Government will not be there for ten years. Sc many
Governments may come and go. But you should maKe a start today; you
should lay the foundation today. You must try for it Regarding
employment, "Yes, | agree with you*. It is very vague; it is very difficult to
commit that overnight, you wil! give employment to everybody, because
employment is interlinked with so many things; for example, industrial
sickness. But he did not touch this point regarding employment at all. |
said in my speech that the employment situation was miserable today. It is
s0 becaluse industries fell sick. No new industries are coming. The
potential has totally disappeared. The Minister did not touch that point at
ali. | feel very sorry. Therafore, | want the Minister to clarify how they are
going to create mors employment potential. | don't say that, overnight,
evary citizen of the country must get employment. But there is a method.
Therefore, when you have this legislative system, there should be inspiration,
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commitment and motivation on the part of the Government. They have to
say, "Yes, we have got the motivation and commitment to do something®.
It may not be possible overmight. But there are systems. Fifty years ago,
the US and Japan were not what they are today. Likewise, as you have
mentioned, when you were a child, the wage was Rs.1.50 in India. Today,
it 15 Rs 120. The country is growing. = & 731 & & Tar| 9= § 3R 74
av Rt oY wfda & @ we Wva g &, xwwa o W T8 B &) gufa 4 g8 e
FEal & f5 sa 79 AR R | arer a wfkg iR Our Government must say
in this august House, "Yes, we are going to take up this issue and apply
our mind". It should say that in the future Budget or in the course of the
transactions of this Government that they are going to create more
employment. | want an assurance from him.

M vz ged ; IuwHngE A, # ) wEe & T B e § A IR
¥ WeeR T4 a9 B A & 5 e & 9w 3 wm T | wwan) gufew
et set @1 $/ o Bm o Y aw aF ) agY o Oiw iR g afis @
UEA, 39 W ' T 99 S o1 e R A # 3T § Pem
FEM 5 TAE THG B /WA U A 9 U H A0E A

DR. T. SUBBARAM! REDDY: Sir, we have broken our heads and
our throat is burning. ¥ it 3 v fire & @ Rw & |e & @m|
Therefore, | am thankful that the Minister has at least said, am &4 @ &
But | want a clear cut commitment from him, He is a member of the
Council of Ministers. If he makes a commitment, it is a commitment of the
Governrment. . finterruptions)...  Sir, the Leader of the Opposition is sitting
here. | am saying this in the presence of Dr. Manmohan Singh. it should
not be that we make speeches here and after that we have a cup of coffee
and the matter ends. No, it should not happen. We have to do it for this
country. 3ot W v HE e T, amw 42 23 gfa esy # o mhd @
AEE © g & 3R aud R % e o "5y ¥ fHe v &

You must take this opportunity. The Government must make a
commitment. He has just said @ ¥ T W You must make a
commitment here as toc how you are gonig 1o do it. Then only | will
withdraw. | would request the Minister to give such an assurance.

Iueirend (st BN ey Bf¥e) < oy amw @ v &7
DR. T. SUBBARAMI REDDY: He has not given an assurance.
Fuwmeny (oft v viws W) fagg v @ ¥ amae
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DR. T. SUBBARAMI REDDY: | will not withdraw unless the Minister
makes a commitment. ! have great respect for him, He is a friend of mine.
He is a gentleman. But, at the same time, business is business and
country is country. The weifare of the people is before him. | want him to
make a commitment that this Government will work it out. | want this
commitment.

Fuwrens (3 v view ) @ amw T @ v #7 530 S e At

st vz OTEg . SUEHTEDY off, AT AE T M IR TE & ge g W #
3 T fawn A wver wmava & iR wam e

‘ Ioermege (si v Yey BE) c ¥Ed A, o o o A gy, s
gfon | At wewl @ U O A gg fF g w9 9 agafy ff o ar T
oy | amu g wR @ & W 9E? Fuw o & freg W @ #)

DR. T. SUBBARAMI REDDY: Let me ask my colleagues from the
BJP, "Will they be happy if he does not make a commitment?" Don't you
want to help the poor people and provide them with shelter? Irrespective of
party affilations, everybody wants to help the poor people.

ot Ayiwy JE (OfFeH T ) W), @ Tt E 6 aw o 5 Y ofeeg ¥
RN w1 gEHEH wA F v | wiftw 9, afer efeag #)

DR. T. SUBBARAMI REDDY: Is there anything wrong in making &
request to the hon. Minister? Are we not intersted in helping the poor
people of this country? | am happy that the Government has come forward.
They have committed to provide shelter to everybody in ten years, 1t is
quite laudable. In view of the commitment made by the Government on this,
which 15 a noble cause, | would like ask the hon. Members present here:
Do you want me to withdraw this Resolution without getting any assurance
from the Government? | am asking this question ... {nterruption)..,

IqauTard (A T Y BE): anu faegt W 3R & a1

DR. T. SUBBARAMI REDDY: | am only saying ..{Interruptionsj...
Iumameay (off v viwe Bfimn) . AT Y R, o e s Al & saeY &
w5 amue arrfy & omht & @ A

DR. T. SUBBARAMI REDDY: | am requesting you also, Sir, to ask
the Members about my 'nivedhan’.

Hel
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sauaeg (30 T visR ) Adee @ ot @1 Gl @Tes e, gEa
# IuF @ E g
wg oE k-

iR W Er FFER T F WA W O'HH & afaer’, fun @
sfmR v Toua 1 AeR’ =i B ufrenfie o e

(awra srefiga gam

DR. T. SUBBARAMI REDDY: Gir, the point is, | don't want any
voting. | will withdraw it evan il he is not prepared to commit himself to it.
i am only gwving an opportunity to the Minister. If he is prepared to give a
commitment, theﬁ. we will be very grateful. But, | will withdraw it even if he
IS not giving any commitment.

THE MINISTER OF DISINVESTMENT AND MINISTER OF
DEVELOPMENT QF NORTH EASTERN REGION {SHRI ARUN SHOURIE):
Sir, actually, everybody in the House )5 in agreemeant with the sentments
expressed by Dr. Reddy. There are two questions on which | think, all of
us agree. And, Dr. Reddy, piease see whether this would be a substantial
step in the direction which you want. The point of this Rasolution is one of
making these things as Fundamental Rights. That, actually, means a right
against the State. It means, if | don't get shelter, if 1 don't get a job, if |
don't get employment, then, | have a right to sue, whether it is the Prime
Minister of India or Collector or some person. That is the meaning of
Fundamental Right. All of us agree that this kind of a htigation will not
provide jobs except for the lawyers and others. That is the point about this
Resclution.  You are completely right on the two points that you have
emphasised. | think, the Minister was also agreeing with you. One is that it
would really require innovative ways of raising finance for infrastructure
development, whether it is irrigation, as the Minister has said, or shelter, as
you were saying. The Government finances are what they are. Unless we
are able to have new ways of raising finance, we will not get anywhere. On
that, | assure you that the Government and the Prime Minister's Committees
of Advisors on Industry or Finance, are all deliberating on this matter. The
second point is, as the Minister was also saying, about implementation; Dr.
Manmohan Singh is also here. That is also one of the core issues of the
problem. In the North-East, in the last five years, Rs.48,000 crores have
been transferred. But we don't find the jobs that, we imagined, would have
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been created. We don't find that shelter; we don‘t find that infrastructure
on the ground. So, proper steps for improved implementation are also
reguired. And, the Planning Commission, in its Mid-term Appraisal, has
addressed precisely that problem. | can assure you, on behalf of everybody,
that both on implementation and on innovative ways of raising funds for
infrastructure, ...

DR. T. SUBBARAMI REDDY: What about shelter?

SHRI ARUN SHOURIE: For all kinds of infrastructure, including
shelter, irrigation, for everything, the guestion is, how to raise resources
which the Government does not have now? You have to raise them from
the market and thereby raise the user charges, etc. to recover that money.
These problems will be addressed in the Tenth Five-Year Plan Document
which is being finalised these days. And, if they bave not been properly
addressed, this House itself will get the fullest opportunity to address them
because, uniike in the case of the previous Plans, | do hope there will ba an
opportunity to discuss the Tenth Five Year Plan Document. And, on that, |
think, both of us agree that we should constructively work towards that
commitment.. finterruptions)...

SHRI JIBON ROY: Can it not be under the Directive Principles of
our Constitution?

SHRI ARUN SHOURIE: The Directive Principles are a matter of
great debate and litigation...

SHRI S. VIDUTHALAI VIRUMBI: Sir, recently, a case was fied in
South Africa on the same issue as to whether shelter and housing should
be made Fundamental Rights for the South African citizens.

Then, the verdict was given. The effect of the verdict was that
optimum facilities for shelter should be given to the citizens subject to the
availability of finance with the Government. That was the verdict given last
month in South Africa. .. finterruptions)... They said that optimum facilities
should be provided for shelter subject to availability of finances with tha
Government. .. {interruptions)...

DR. T. SUBBARAMI REDDI: Sir, | am withdrawing my Resolution
after getting a satisfactory reply from the Government. The Government has
assured us that they would make efforts to provide funds in order to give
shelter to the people. As committed, within 10 years, they would be able to
provide shslter to every citizen,
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IuawTens (3 T view BE) ¢ 7 E0 0 geEred Yedl A
HUR WA B AU AN B A g7 Ao W) &, T /oA Sw ety g #7
v e B argafa @ amw gan |

DANGER OF TERRORISM AND OTHER EVILS

SHRIMATI VANGA GEETHA (Andhra Pradesh): Mr. Vice-Chairman,
Sir, with your permission, | beg to move the following Resolution:

“That this House expresses its deep concern over the killings
of innocent people all over the country due to terrorism,
extremism, naxalism, casteism, etc., and urges upon the
Government to put a stop to such killings.”

Mr. Vice Chairman Sir, the country is facing a terrifying situation.
Today we are scared to read a newspaper or listen to the news in the radio
for the fear of listening to kilings of innocent people. India is a great country
because from time immemacrial it has been a unique example of unity in
diversity. India is a pluralistic society. It is a land of many religions, cultures,
customs and languages. But unfortunately we are witnessing violent
situations all over the country, which are causing a threat. Let us recollect
a recent incident-- the attack on Parliament. The terrorists attack the
representatives of the people who are here to protect people of the country.

Sir, apart from this, terrorism is spreading almaost in every state, let
it be Jammu & Kashmir, Punjab, Assam or Hyderabad people are scared
about their Iives and they feel so insecure. We should find out the main
reason for these violant attacks and try to eradicate them.

e (31 T view W) 3w 39 T R |

e 38 w3 ¥ ot wwma & g o AR Re dw o ¢, el A
wewg! & ol weae o =t aEa B A

39 99 & q% A gE Ao T8, R et Rt & @

TE ¥ @ 39 3a% fav a6 awm

4 & 9wEr, A 13 7¥, 2002 ¥ gatER 11.00 oo 9w & fav SR

Ei
The House then adjourned at five of the clock till eleven of the clock on
Monday, the 13" May, 2002
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